MPS,

filed as yet, Put up on 6.3.1997 for filing W/s.

E ¥
. e

0.A.: 613/96 N

Shri = K,Katriar, counsel for the abollcant.;

E

shri S.X, Barlar, counszl for the respondents

EA YA RAR At Y

*

i

:

Heard bhrl S Konacrlar, learned co@ sel for
3

the apnlicant on the question of admission.,

2. Admit, -

ot

3. shri S.X, uarlar is directed to xuxd
GM,L)‘(/

Rl A St TN P, 5 Gy Ol

noticeﬁ‘ror respondents no.l to 3, Snri S.K thlar }
‘ |

the counsel fdf the resps.
handed over 3 copies of the 0.4. to RX.

xéacceot
!
‘heSpo@qents ﬁ

‘1f any, may be filed within two weeks thereater

REgMXsitesxxoxnex £ irAxwikh R

shall file their W/s within four weeks from n@w ReJOlnde4
4, List pn 10, 02.1997 nefore Reglstrar for |

completion of pleadlngs.'

. . e

(D .Purkayszstha) °

) . : . ..D.Sahag
Member (A) | - Member (A

None for the parties, W/s has not been |

"

. : ( SeP.sinha )

Dy.Registrar I/c

R e T Tt
TR T

€7 -
el

None for the parties. W/s has been filed

(s

on behalf of the respondents on 7.2.1997. Re301nder,
_to the W/s, if any, may be filed by 4.4, 1997 as a ﬁost

chance.

Dleegistrar I/c

RN

Yl o
=

5 SRS PO ELLL SR ELE0 L FTY



./ 4.4, 97/ 194,97, °

T biy >maedy
e

0A - 613/96

Y

Ww/s has been filed on behahf "oF the,

respondents on 7.2.97. Rejoinder to the W/S has a0t .
tﬁd’ yet been flled, though sufficient time was given therefior. . -
P}u,”‘ Enter the case in ready list. ’ : .
! - : o <\ ey
g7 .
. | .
/cBs/ (5.P."sinha) '
Registrar 1/c. N
» . ?’ ’ j»: .
. - A ~ ‘ ’. . ‘ "i:‘
5/09,04,99 None for the applicant, . ST
’ Shri H.P.Singh, ASC for the. responaents. : ﬁf?
Let it be flxed up for ‘hearing on 22,04,1999 alongth
M.B,155/98. ‘ o
(L.Hming liana) (&.Na rayan) '
SKI Membe r(A) vice-Clhaiman -

6/22.04, 99 None for the axpdicarkparties, , ;
: There is no response from the appllcant s side ;

f:?sm
belng M.A. No.155/98. On perusal of the earlﬁur onders .
we are of the view that the applicant is not k?en

to pursue the matter., That being as such,_thﬁsto A.

is olsmlssed for default and, acconalngly, theuM Ao

last several dates either in 0O.A, or in M A, {

is also dig

Hn & (s.Narayan) v
SKJ Mamoer(A) ) Vice-Chairman - : j
7/5.2.2000 sh. S.K.Bariak, counsél for the applicant.?
" Sh. V.M.K.Sinha, 35C, for the respondents. -’

In view of the order passed in MA 340/99,
this 0A 1is restored on 3.2,2000, List it .for
direction on 25.,2,2000 . '

AKJ (L WJHA) (L.R.K. PRAbZ\D)
MEMBER(J) M EMBBR( a) -

o




OA 613/96

V4 ' ‘ 9"» . LT . - . . b -
'F%ﬂ8/25*2.2@@® .. Due to.Lawyer's strike, the case is
2 . adjourned teo 13,3.2000 fer directiom.

PR

B N _ ‘:(L'.R.K.PRASAD)
. - ~ -MEMBER(A)

"Sh. S.K.Bariar, ceunsel for applicant.
Sh. H;P.Siﬁgh,-ASC/ifér respendents,
» iggéfa tﬁé ééunsel'fer-the parties,
Sh. Bariar states that in view of the new develepments,
the prayer pesti®qgef the OA need te be ammended. There
he hmy be permitted\t@,file;abpiéptiate petition in the
matter oragp applicatiem for restering Ma 157/98 which
centains. the ammendment propesal..The prayer is allewed.
, e/ . .. This may be dene within.a peried of four weeks. List it
/&ﬂéwJ A ., under hearing on MA:on, 18.4,2000 .

PR DR

e

o (L.gHA) . ... .. (L.R.K.PRASAD)
MEMBER{J) | _ MEMBER(A)

110/18,4.,2000 © "sh. s.C.Mitra, cotnsel for the a pplicant.
e ' +"sh; H;PJSihgh;“ASdgfférlthe respondents.

The MA_155798 Qﬁich’céntains ammendment
proposal hé% yet to be disposed of . The connsel for
the applicénﬁuié'diredéeé.ontake neéeésaryrsteps for
restoring Ma 159798, List it for direction on 25,5.2000

N o

+HMINGLIANA) : (L.JHA)
MEMBER(A) - MEMBER(J)




1/25,5.2€00 None for the applicant, )
Lo - Shrl ‘H, P.Singh, MSC for the respordents, \‘

o \
&%«Ws anot?t?iféz ahy sth
so far fer gettlng the M.,A, No,155/98 . restorq,
which contains amerdment proposals, It appears.
from the order of dismissal passed in M, A.1‘5/9t
" that the order is unsigred, The office is dlrectea
to get it signed, The applicant is directed to take
necessary Steps pos itively by the next date,_falling
, ,whlch the o &, shall be dlsposed of on the basis
of. avallable materials on record., List it for s

2

e " (' LakShman Jha ) °
' Member (J) ~

M'ESO !

12/04,C7,2000 3 None appears for the applicant,
S ' Shri H.P.Singh, ASC for the respondents.
.Even on the previous date i.e., on 25,05,2000,
there was no representation on behalf iof. '(:_hei applicant,
It may further be noted that once this case had been
- - dismissed for default but subsequently ‘the dlsm:.ssal
oxder was recalled. TS
Iet it be listed agaimn on (7,C7, 2000 for
hearmg. In case,. :nobody turps=-up on behalfl of’ the
;appllcant on the nect date it will be d.lsmissed for

1
[
!
t

i g AR PR

.--default W
‘skj (L.R.K.Prasad)/M(A) (S .Nacrayan)/v.C,
e - " 434/ 7.7.2000, 0 A ;

None appears on the esitheér side. In visu of ﬂhe earlier
order dated 4.7.2000, this DA is dismissed for default.

/c8s/  (L.R.K. PRASAD) (5. NARAYAN)

MEMBER (A) ——‘\j> VICE=-CHAIRMAN

/S~



~ 0A - 613/96
y .
]\
! 14./ 11,10.2000,
& ‘ :
,‘ In terms of today's order passed in MA 335/200
, this OA is restored to its original file and number, and
is directed to be listed on 13.10.2000 for/h&28lng.
/c8s/’ - (L.R.K. PRASAD) - (S. NARAYAN)
MEMBER (A) B VICE-CHAIRM AN

15
12.10.2000

cM Let it be listed on 13.10.‘200‘0.

~—
-

w~
\

(L.R .K.;.‘Prasad) ’ (S'Narayan)
Member (a) veCe |

16
| I;TI(;:OOO shri S.K.sardar..counsel for the applicant.
CM | '
Mc. Bariar appearing on behalf of the applican
- submits that as per instruction from the client,
he has preferred = to withdraw the instant D.a. wi
permission to file a fresh ©.A. In the light of
submissions made, this 0.A. is dismissed = with

‘\liberty to file fresh applicatione

{5 .Narayan)
VOC *

L.R.K.Prasad)
M{a)




